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Rajya Sabha, I am directed to in-
form the Lok Sabha that the Rajya
Babha at its sitting held on the 3rd
Augunt, 1978, agreed (Construction
of Works) Bill, 1878, which was
passed by the Lok Sabhy at its
sitting held on the 26th July, 1878.”

12438 hrs.

RE. CALLING ATTENTION ON
VIOLENCE IN MARATHWADA—
contd.
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“Dr. Kuaran Singh I want your
protection, Sir.”

Here also, 1 want your protection. In
this House, people’s rights and liber-
ties have been trampled uypon as a
result of this Ordinance. If you con-
not give us opportunity for calling
attention, I would submit that you
may allow about 2 hours discussion
50 that everybody whg wishes to say
something on this shall have his say”.
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“MR. SPEAKER: Mr. Home
Minister, shall we have general dis-
cussion for 2 hours on this matter?”
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I have no objection.
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SHRI SAUGATA ROY: (Barrack-
pore): Sir, I rise on a point of order.
Rule 197 says:

“(1) A member may, with the
previous permission of the Speaker,
call the attention of a Minister to
any matter of urgent public im-
portance and the minister may
make a brief statement or ask for
time to make a statement at a
later hour or date,”

My objection is to the language of
the Call Attention motion. I believe
that in this House, when you take up
the calling attention motion, it should
be very carefully worded. Here it
eays;

“To call the attention of the
Minister of Home Affairs:—

‘To the reported unabated inci-
dents of violence based on caste
hatred in MarathWndl region of
Maharashtra......

My objection is to the words ‘unabated
incidents of violence based gn caste
hatred in Marathwada region of
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[Shri Saugatg Roy]
Maharashtra’. My main objection is
particularly to the word ‘Unabated’
‘Unabated’ ig not true because as you
have seen that yesterday, the Students
Committee had called of the strike.

MR. SPEAKER: This must have
come much earlier.

SHRI SAUGATA ROY. It musi
be relevant to-day. When vou are
taking it up today, it must be unabat-
ed.

MR. SPEAKER: What is your point?

SHRI SAUGATA ROY: Violence
based on caste hatred should not be
there because, after some time, people
will live 1n peace. You should not set
the precedent when you are mention-
ing that.

MR SPEAKER: I did not mention
anything.

SHR] SAUGATA ROY: The words
‘unabated’ incidents of violence based
on ‘caste hatred’ should not have been
allowed,

MR. SPEAKER: There is no point
of order I do not see any point of
order.

{Interruptions)

PROF P. G. MAVALANKAR
(Gandhinagar): Sir, My point of order
1s on Rule 197 and its provisos. What
happens is that a member can send
two notices a day on any subject of
urgent public importance and the
bulletin last week made it clear to the
members that they should stick to
this limit of two notices per day
(Interruptions)

MR. SPEAKER: What is your point
of order? Which is the rule that is
breached?

PROF. P. G¢ MAVALANKAR: I
am trying to suggest to vou that there
is viclation of a rule, and it can be
changeq and we need not have a
discussion.
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MR. SPEAKER; I do not think
there is point of order. I over-rule
it. 1 am not allowing.

PROF. P. G MAVALANKAR: When
I am on a point of order, and when I
am not speaking on Marathwada issue,
how can you say that vyou will not
allow me to raise a point of order?
(Interruptions).

MR. SPEAKER Mr. Mavalankar,
your point is top make a speech and
nothing more than that. (Interrup-
tions)

PROF. P. G. MAVALANKAR: If
you say this, I will not make g speech

for the whole of my life here? I
take sirong objection. (Lnterrup-
tions)

You can say there Is no point of
order. 1 will sit down. But the Chair
cannot say that I am making a speech.
I will not speak a word about
Marathwada or casteism. [ will only
speak twg or three gentences on the
point of order, that is, regarding Rule
197. I will not use the word Marath-
wada at all. I am pointing out to
you that Rule 197 proviso says that
a Member of Parliament cannot give
more than two notices on the same
day. Now, Mr. Gawai gave notice on
31st July and that notice lapsed be-
cause on the next day and perhaps
for a day or two more you selected
some other subjects which you pightly
thought were more yrgent at that
time than the events in Marathwada,
Later it so happened that the subject
of Marathwada was brought again and
again through Zerp hour and through
other modes of submissions in the
House when you announced that you
will admit a Calling Attention on
this. Unfortunately, it so happened
that Mr, Gawai failed to renew his
Calling Attention which he should
have done, but my point is once =&
member on any matter of urgent
public importance has given a notice
and then for some reason if you hold
that subject for your consideration
and final disposal and than decide
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that a Calling Attention be admitted
on a subject for which a member ha#
already given a notice, then my sub-
mission is that that original notlce by
the member concerned must not be
taken ag lapsed but it must be kept
alive so that a member giving such
notice in very early stages is able to
get his name ballotted with others
who gave Calling Attention notice
later on on the same subject. That 18
my submission. That is my point of
order.

. SPEAKER: It ig not a point of
ordér.

SH_RI VAYALAR RAVI (Chairgyin-
kil})* I want a clarification on the de-
cision on the Motion Under Rule 1B4.
Mr. Speaker, Sir, the admissibility
of the Motion under Rule 184 is guid-
ed by Rule 187 because there is com-
plete authority of the Spesker to de-
cidg‘om the Motion. Regarding the
motion under Rule 184, the adminis-
sibility condition is put in Rule 188.
Bir, Rule 186(1) says as follows:—

‘It shall raise substantially one
definite issue.’

Here is a Motlon fixed for satur-

Notice has been given by Mr.
Vasant Sathe which reads as folows:. ..

MR. SPEAKER:- No need for read-
ing it out,

SHRI VAYALAR RAVI: I say
beo_nuse. 1 want g clarification.. .

MR. SPEAKER: Mr Ravi, I will
clarify the position. There is some
misronception. The notice was puhli-
shed under Rule 184, It was a mistake.
The notice should have been published
as a Statutory Motion. It has been
published; probably you have not look-
ed into the Bulletin. So far as that
Motion Is concerned it is completely
governed by Section 3, .

SHRI SAUGATA ROY: Section 5 of
the Commissions of Inquiry Act, 1952.

MR. SPEAKER: I will rcad the
Section. It does not give any discretion
to the Speaker. It merely says:

this.

SRAVANA 16, 1008 (SAKA)

Marathwada 282
incidents
“The Government may . but

Government shall, on a Resolution
passed by the House of the People..”

withcut giving any reason whatsoever
at all, Of course, the Section is very
defective, there Is no aoubt about it.
But as the Section now stands, I don't
think the Speaker has zny discretion,
Memhers can misuse that Section also,
There is a possibility. Therefore, that
Seclion may require amendment. But,
as the Seclion stands, it is a Statutory
Resolution and that Resolution does not
require any definite allegation at all.
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MR, SPEAKER; 1 will consider it.
1 will put it before the Business Ad-
visory Committee.

ot e AR ;. mT AT A ¥
BE?

MR, SPEAKER: 1 am not converting
this. I will put the suggeslion before
the BAC.

it seTw R ¢ AR T ATy
s oAy ¥E ...

MR, SPEAKER: No, no. The Cailling
Attention will be heard to day. As
for two-hour discussion, I will place it
before the Business Advisory Commit-
tee .Now. we come to Calling Atten-
tion. .
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MR, SPEAKER: Order please. I
have been telling Mrs, Gore all the
time that T will put 11 before the
Business Advisory Committee and try
to find some time for discussion,
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MR. SPEAKER. Order please. Now,
Calling Attention, Dr, Ramji Singh.

12.54 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED INCIDENTS OF VIOLENCE BASED
ON CASTE HATRED IN MARATHWADA
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
DHANIK LAL MANDAL): Sir, it is a

matter of deep concern and profound
regret that several incidents of vio-
lence and lawlessness. . ,
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Sir, it is a matter of deep concers
and profound regret that several incl=
dents of violence and lawlessniess have
occurred In Maharashtra during the
last few days over the question of
change of the name of Marathwada
University,
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SHRI KRISHAN KANT (Chandi-
garh): Sir, what Mrs, Gorey has said
just now is quite reasonable. In the
list of Calling Attention, that is, out of
5 Members, there is no Member from
Maruthwada region, Tomorrow when
it appears in the newspapers, the peo-
ple in the Marathwada region will
come to know that no Member from
that region has taken part in the dis-
cussion, From the point of being res-
ponsible to the people by the Memberr
of that region, I would request you to
kindly have a discussion on this sub-
ject so that Members from the Mara-
thwada region can also participate In
the discussion, The same thing had
happened in the case of Jammu and
Kashmir. I think there should be no
difficulty to convert this Calling Atten-
tion into a discussion to enable the
Members from that region to particl=
pate in it



